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Demand to get the proposed T 1,425 crore for electrification in
Madhya Pradesh released at the earliest
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Demand to grant statehood to Puducherry immediately

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the Central Government was giving
70 per cent grant to the Union Temitory of Puducherry. This has however reduced
periodically and now only 25 per cent grant 1s being given. The Fourteenth Central
Finance Commission recommendations state that all States get 42 per cent grant from
the Government of India. So far the Union Territory of Puducherry has however not
been included within the purview of the Central Finance Commission, and is not
getting any grant. There have been consistent demands to include the Union Territory
of Puducherry within the purview of the Fifteenth Central Finance Commission.
As far as the Goods and Services Act is concemed, Puducherry is recognised as a
State. The Central Government grants Puducherry a share equivalent to other States.
Under these circumstances, it is necessary for the Union Territory of Puducherry to
be considered a State. The Puducherry Legislative Assembly has unammously passed
a Resolution to grant Statehood to Puducherry Union Territory, for empowering the
Cabinet and the Legislative Assembly of Union Territory of Puducherry. This would
enable 1t to render services and wellare schemes to the people of Puducherry without
any obstruction and to speedily implement developmental schemes relating to Port,
Industry, Agriculture, Fisheries and Fishermen, Education with Skill Development for
enhancing employment to youth, to augment revenue resources, to implement schemes
for betterment of Backward Classes, Scheduled Classes and Tribes and to implement
developmental schemes. Considering the above reasons seriously, Puducherry needs

to be granted Statehood mmmediately.

MR. CHAIRMAN: Shri Abir Ranjan Biswas, not present.



